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(C) if not. whether Government 
have been making nominations on 
auch committees and bodies on Gd-
hoc basis without taking' recourse to 
democratic process? 

THE MINISTER OF PARLIAMEN· 
T ARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a) 
and (b). General verification of mem-
bership of central trade union orga-
ni.~ations i~ done from time to time 
through the agency of the Central 
lnduslrial Relatioll,~ Machinery. The 
verification .so done is for the purpose 
of giving H'pJoesentation to labour on 
intf'rnalional and 11:1lio11a1 tripartite 
bodies and mnferences. The latest 
verilic(l figltr('s availilble are however 
as on the 31st Decemb<>r. 1968. Many 
cham~('s IHI\"{' happened .since then. A 
fresh verification, as on 31-12-77, has 
been ordered. 

DistrWt and state Committees for 
Efficient Working of Telephones 

-552. SHRl K. OBUL REDDY; Will 
the Minister of COMMUNICATTONS 
bE" pk,,~('d to ~tate whether Govern-
ment propose to con!l'titute District 
and State Committees with officials 
and non-officiaL~ to hoave constant 
ehe('k on the working of the tele-
phon!>s and to recommended to the con-
cerned authorities taking proper ac-
tion for th(' efficient workinp; of the 
telephone.:; in the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NA"'RHARI PRASAD 
SUKHDEO SA!): y(,s, Sir. 

49 <;uch Committees have already 
been formed for the States and Tele-
phone Districts. _ ....... 

5139. SHRI K. A. RAJAN: Will the 
Minister of £XTmNAL AFFAJRg be 
pleased to nate: 

(a) whether the Central Bureau of 
Investigations has caught men ot the 
leading parties red. handed in n.J.b.i 
who were operating a big racket at 
the office ot the Regional Passport 
Officer; 

(b) it so, the details thereot; 

(C) whether any further investiga-
tion was conducted in the matter; and 

(d) if 50, the details thereof and 
further action taken, if any? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AJo'FAIRS (SHRI SAMARENDRA 
KUNDU): (a) to (d). On 29-6-78, D. 

member of the public had lodged a 
WflttCI1 complaint with the Central 
Bureau of Jnvestigation to the effect 
that n tout at the Regional Passport 
Office. N{'W Ddhi had demanded a 
brihe from thE" said member of the 
public and had offered thoat he could 
get his passport issu{' within 15 days. 
On the basis Of this complaint, a case 
RC 24j7H-GOW Delhi DIS 162 IPC, 
had been regi.<:tcred bv the CBI and 
inN'stigation.<: taken up· by them. The 
cm had a1.<:o laid a trop and it is 
alleged that the said tout had been 
caught red handed. accepting the 
bribe. The bribe money was also re-
portedly recovered from the tout. 
During inve.<:tigations, the tout .is 
stated to have furnished names of 
.<:ome other person.~ said to be involv-
ed in the racket. 

Th{' CHI are continuing the inveBtI-
galion.::. 

'Work. Order by useo to Mia Mondal 
aud Co. 

5140. SHRT ROBIN SEN: Will the 
Minister of STEEL AND MINES be 
pleased to state: 

(a) whether an nsco Bumpur 
Worb Order No. TA/C-51H?' dated 
the 17th May, 1878 w .. iuued to XI. 
MandaI &: Co.; 




